
Need to amend Wild Life Protection Act to prevent loss of human lives due to  
attacks by wild animals 

 
DR. V. SIVADASAN (Kerala): Sir, there is a need to amend the Wildlife Protection 
Act to ensure scientific management of forests and wildlife in India. The number of 
wild animals is increasing and even in cities, loss of lives is being reported on account 
of wild animal attacks. An elderly person lost his life in Panoor Municipality of Kannur 
district in a wild boar attack. He was attacked while he was visiting his farm. The 
killing by elephants is continuing in Aralam. A tribal couple was killed in a wild 
elephant attack while collecting cashew nuts at Aralam farm. Sir, there is an urgent 
need to tackle this issue. The prevalent forest and wildlife laws are for protecting the 
interests of the wild animals, but the protection is happening at the cost of the lives 
and livelihoods of the tribals and famers living in the high range areas of Kerala and 
other regions. In many an instance, the remedial measures suggested by the Act are 
very costly and impractical. There is a need to adopt international standards when 
dealing with such problems. There is a need to ensure local autonomy and freedom, 
so that the States could effectively tackle the issue. The Government should take 
urgent steps in this regard.                       
 

Concern over increasing plastic pollution and waste management in the country 
 

Ǜी संजय सेठ (उǄर Ģदेश): महोदय, मȅ सरकार का ध्यान देश मȂ तेजी से बढ़ते ÃलािÎटक 
Ģदूषण और Urban Waste Management की गंभीर िÎथित की ओर आकिर्षत करना चाहता हँू।  

भारत हर साल 4 िमिलयन टन ÃलािÎटक कचरा उत्पन्न करता है, िजसमȂ से केवल 25% 
का ही recycling या treatment िकया जाता है, जबिक 3.5 िमिलयन टन ÃलािÎटक जल, वायु 
और भिूम को Ģदूिषत कर रहा है। देश भर मȂ 5.8 िमिलयन टन ÃलािÎटक जलाया जाता है, जो 
पयार्वरण के िलए गंभीर खतरा है। अकेले िदÊली मȂ Ģितिदन 3,800 टन ठोस कचरा िबना उपचार 
के जमा हो रहा है, िजससे नागिरकȗ के Îवच्छ पयार्वरण के मौिलक अिधकार का उÊलघंन हो रहा 
है। अगÎत, 2024 मȂ माननीय सवȘच्च न्यायालय ने इसे गंभीर पयार्वरणीय सकंट करार िदया था।  

कȂ दर् सरकार ने "Îवच्छ भारत िमशन" और Single-Use Plastic पर Ģितबधं जैसे कदम 
उठाए हȅ, लेिकन इस समÎया का Îथायी समाधान तभी सभंव होगा, जब एकल-उपयोग ÃलािÎटक 
पर Ģितबधं को कड़ाई से लागू िकया जाए और उÊलघंन करने वाले िनमार्ताओं तथा िवकेर्ताओं पर 
कठोर दंड लगाया जाए। इसके अलावा, Ģदूषण िनयंतर्ण बोडș ǎारा िनयिमत िनरीक्षण को 
अिनवायर् िकया जाए, तािक िनयमȗ का पालन सुिनिÌचत हो और अनौपचािरक कचरा बीनने वालȗ 
को औपचािरक पुनचर्कर्ण योजनाओं से जोड़ा जाए।  कȂ दर् और राज्य सरकारȗ के बीच समन्वय को 
मजबतू िकया जाए, तािक एक Ģभावी और िटकाऊ कचरा Ģबधंन नीित लागू हो सके। जब तक 
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इन मुǈȗ पर ठोस कारर्वाई नहीं होगी, तब तक भारत मȂ शहरी कचरा Ģबधंन एक समÎया बना 
रहेगा।   

अतः मȅ सरकार से आगर्ह करता हँू िक वह इस िदशा मȂ कदम उठाए और एक Îवच्छ, 
ÎवÎथ और हिरत भारत के िनमार्ण मȂ तेजी लाए। 

 
Concern over problems being faced by chilli farmers in Andhra Pradesh 

 
SHRI YERRAM VENKATA SUBBA REDDY (Andhra Pradesh): Chillis constitute nearly 
40 per cent of India’s total spice exports and Andhra Pradesh is the largest Chilli 
producer in India. Being largest in Asia, Guntur chilli market sets domestic and global 
chilli price trends. But this season, the price of chilli has fallen to Rs.7,000 per quintal 
when compared to last year’s Rs.28,000 per quintal. Chilli farmers are demanding 
remunerative price for chillis. The Government of India (GOI), after demand by former 
Andhra Pradesh CM, implemented Market Intervention Scheme (MIS) by fixing price 
at Rs.11,781 per quintal, with a condition that it will buy only 25 per cent of total stock.  
Hence, I demand the Government to fix MSP for Chilli at Rs.20,000 per quintal. The 
Government of India should invoke Price Deficiency Payment Scheme and procure 
100 per cent chillis from farmers. The Government of India should bear entire cost of 
procurement. The Union Cabinet should take stock of situation and, if need be, 
approve these and other proposals in favour of farmers. The Government of India 
should restore RBK system and introduce free crop insurance scheme in Andhra 
Pradesh and strengthen e-Crop. 
 

The House stands adjourned to meet at 11.00 a.m. on Monday, the 24th 
March, 2025. 

 
The House then adjourned at five minutes past five of the clock till eleven of the clock 

on Monday, the 24th March, 2025.  
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